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HIGH COURT OF HIMACHAL PRADESH , SHIMLA-171 001
NOTIFICATION
Shimla, the 22nd June, 2013

No. HHC/GAZ/14-326/2012.—Hon’ble the Chief Justice has been pleased to grant ex-post
facto sanction of 7 days’ commuted leave w.e.f. 28-5-2013 to 3-6-2013 in favour of Ms. Monika
Sombal, Civil Judge (Junior Division)-cum-JMIC-IV, Hamirpur, H. P.

Certified that Ms. Monika Sombal has joined the same post and at the same station from
where she had proceeded on leave, after expiry of the above period of leave.

Also certified that Ms.Monika Sombal would have continued to hold the same post of Civil
Judge (Junior Division)-cum-JMIC-IV, Hamirpur, H.P., but for her proceeding on leave for the
above period.

By order,
Sd/-

Registrar General.

68—XTSTUH / 2013—28—06—2013 (1749)



1750 I, fRAmae Uee, 28 S[H, 2013 /7 3G 1935

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 24th June, 2013

No. HHC/GAZ/14-270/2003.—Hon’ble the Chief Justice has been pleased to grant of 12
days’ earned leave w.e.f. 1-07-2013 to 12-07-2013 in favour of Shri Yajuvender Singh, Civil Judge
(Senior Division)-cum-JMIC, Jogindernager, District Mandi, H. P.

Certified that Shri Yajuvender Singh is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.

Also certified that Shri Yajuvender Singh would have continued to hold the same post of
Civil Judge (Senior Division)-cum-JMIC, Jogindernager, District, Mandi, H. P. but for his
proceeding on leave for the above period.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH , SHIMLA-171 001
NOTIFICATION

Shimla, the 25th June, 2013

No. HHC/GAZ/14-306/09.—Hon’ble the Chief Justice has been pleased to grant ex-post
facto sanction of 21 days’ commuted leave w.e.f. 17-12-2012 to 6-1-2013 with permission to suffix
Sunday falling on 16-12-2012 in favour of Smt. Neha Kaisth, Civil Judge (Junior Division)-cum-
JMIC, Nahan, H. P.

Certified that Ms. Neha Kaisth has joined the same post and at the same station from where
she had proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Neha Kaisth would have continued to hold the same post of Civil
Judge (Junior Division)-cum-JMIC, Nahan, H. P., but for her proceeding on leave for the above
period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 24™ June, 2013

No. HHC/Admn.3(414)95.—02 days commuted leave on 29-4-2013 and 30-4-2013 with
permission to prefix Sunday falling on 28-4-2013, is hereby sanctioned, expost facto, in favour of
Sh. Baldev Singh Rana, Secretary, of this Registry.
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Certified that Sh. Baldev Singh Rana has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Sh. Baldev Singh Rana would have continued to officiate the same post of
Secretary, but for his proceeding on above leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 24th June, 2013

No. HHC/Admn.6(23)/74-XV.—Hon’ble the Chief Justice in exercise of the powers vested
in him under Rule 2 (32) of Chapter 1 of H .P. Financial Rules, 2009 has been pleased to declare
the Civil Judge (Junior Division)-cum-JMIC(I), Mandi as Drawing and Disbursing Officer in
respect of the Court of Civil Judge (Junior Division)-cum-JMIC(II), Mandi and also the Controlling
Officer for the purpose of salary, T.A. etc. in respect of establishment attached to the aforesaid
Court under Major Head “2014-Administration of Justice” with immediate effect till posting of
new Presiding Officer in the aforesaid Court.

By order,
Sd/-

Registrar General.
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In the Court of Shri Satish Kumar Sharma, HpAs, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, Himachal Pradesh

In the matter of :

1. Shri Vikas Chauhan, aged 33 years s/o Shri Bidhi Chand, r/o Village Trapher, P. O.
Mali, Tehsil Jaisinghpur, District Kangra (H. P.).

2. Pooja Rana, aged 19 years d/o Shri Sanjeev Kumar, r/o Village Thar, P. O. Nohar,
Tehsil Baijnath, District Kangra (H.P.) .. Applicants.

Versus
General public
Subject.—Notice of the Intended Marriage.
Shri Vikas Chauhan and Pooja Rana have filed an application under section 5 of Special

Marriage Act, 1954 alongwith affidavits in the court of undersigned in which they have stated that
they intend to solemnized marriage within three calendar months.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 12-8-2013. The objection received after 12-8-2013 will not be entertained and
marriage will be registered accordingly.

Issued today on 13-6-2013 under my hand and seal of the court.

Seal. SATISH KUMAR SHARMA,
Marriage Olfficer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H. P.).
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In the Court of Shri Satish Kumar Sharma, HpAs, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, Himachal Pradesh

In the matter of :

1. Shri Vikas Kumar, aged 36 years s/o Shri Surender Kumar, r/o V. P. O. Khalayara,
District Kangra (H. P.).

2. Pooja Thakur, aged 34 years d/o Shri Mahajan Singh, r/o V. P. O. Sarkaghat, District
Mandi (H.P.) .. Applicants.

Versus
General public
Subject.—Notice of the Intended Marriage.

Shri Vikas Kumar and Pooja Thakur have filed an application under section 5 of Special
Marriage Act, 1954 alongwith affidavits in the court of undersigned in which they have stated that
they intend to solemnized marriage within three calendar months.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 11-7-2013. The objection received after 11-7-2013 will not be entertained and
marriage will be registered accordingly.

Issued today on 13-6-2013 under my hand and seal of the court.

Seal. SATISH KUMAR SHARMA,
Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H. P.).

In the Court of Shri Satish Kumar Sharma, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, Himachal Pradesh

In the matter of :

1. Shri Parbhat Kiran Sharma, aged 27 years s/o Shri Deep Chand Sharma, r/o Village
Kandiyoh, P. O. Chamboh, Tehsil Bhoranj, District Hamirpur (H. P.).

2. Smt. Reenu Sharma, aged 26 years d/o Shri Roshan Lal, r/o V. P. O. Narkanda, Tehsil
Nalagarh, District Solan (H.P.) at present both are residing in the house of Shri Piar Chand
s/o Shri Jagdish Chand, r/o V.P.O. Khaggal, Tehsil and District Hamirpur (H.P.) .. Applicants.

Versus

General public

Subject.—Proclamation for the registration of marriage under section 16 of Special Marriage
Act, 1954.
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Shri Parbhat Kiran Sharma and Smt. Reenu Sharma have filed an application alongwith
affidavits in the Court of undersigned under section 16 of Special Marriage Act, 1954 that they
have solemnized their marriage on 28-4-2013 at Nabahi Devi Mandir, Tehsil Sarkaghat, District
Mandi (H. P.) and they are living as husband and wife since then, hence their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
Court on or before 18-7-2013. The objection received after 18-7-2013 will not be entertained and
marriage will be registered accordingly.

Issued today on 13-6-2013 under my hand and seal of the court.

Seal. SATISH KUMAR SHARMA,
Marriage Olfficer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H. P.).

In the Court of Shri Satish Kumar Sharma, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, Himachal Pradesh

In the matter of :

1. Shri Arun Kumar, aged 26 years s/o Shri Ramlok, /o V. P. O. Kuthari, Tehsil Bhoranj,
District Hamirpur (H. P.).

2.  Smt. Rasila Devi, aged 30 years d/o Shri Sohan Singh, r/o V. P. O. Chhat, Tehsil
Ghumarwin, District Bilaspur (H.P.) at present both are residing in the house of Smt. Sita Devi w/o
Shri Suresh Kumar, r/o Ward No. 11 near Police Line, Subhash Nagar, Tehsil and District
Hamirpur (H.P.) .. Applicants.

Versus
General public

Subject.—Proclamation for the registration of marriage under section 16 of Special Marriage
Act, 1954.

Shri Arun Kumar and Smt. Rasila Devi have filed an application alongwith affidavits in the
Court of undersigned under section 16 of Special Marriage Act, 1954 that they have solemnized
their marriage on 28-4-2013 at Shiv Parwati Mandir, Dosarka, Tehsil and District Hamirpur (H. P.)
and they are living as husband and wife since then, hence their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
Court on or before 18-7-2013. The objection received after 18-7-2013 will not be entertained and
marriage will be registered accordingly.

Issued today on 13-6-2013 under my hand and seal of the court.

Seal. SATISH KUMAR SHARMA,
Marriage Officer-cuam-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H. P.).
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ENVIRONMENT, SCIENCE & TECHNOLOGY DEPARTMENT

NOTIFICATION
Shimla, the 26™ June, 2013

No. STE-E(3)-9/2010-I1.—In compliance of the orders of the Hon’ble High Court of
Himachal Pradesh dated 10-1-2013 in CWP 1885/2010 titled as Sanjeev Kumar Versus State of
H.P. and others and in exercise of the powers vested in him under the provisions of Section 3-A of
the H.P. Non-Biodegradable Garbage (Control) Act, 1995, the Governor of Himachal Pradesh is
pleased to impose prohibition on the traders, retailers and vendors in the State of Himachal Pradesh
to store, supply and sale of the following items in the packaging made of Non-Biodegradable
materials in the State of Himachal Pradesh w.e.f. 1-7-2013 :—

1.  Chips/Wafers

2.  Kukure/Mad angles

3. Biscuits

4. Namkeen

5. Lollypop /candy/candy bar /toffees/sweets/chewingum
6. Cheese puffs

7. Cookies

8.  Aampappars

9. Ice cream & Ice cream candies

10. Chocolates and chocolates candies

11. Maggie/Noodles

12. Sugary cereals/cornflakes/breakfast cereals coated with sugar

13.  Deep Fried Samosas

14. Pakoras
15. Pizzas
16. Burgers
17. Patties

18. French fries

19. Colas and carbonated drinks



1762 RISIY=, fEATerel U<el, 28 S, 2013 /7 JATNIG 1935

20. Shakes

21. Synthetic & fried beverages

22. Indian sweets i.e. Jalebees, Gulab Jamuns etc.
23. Naan, Pao Bhajee

24. Gol Gappa & other street fruits

25. Creamy Cakes & other fruit cakes.

Any person causing breach of the aforesaid prohibition shall be liable for the penalties as
per the provisions of the Act ibid.

The Governor, Himachal Pradesh is further pleased to impose prohibition on handing
over/delivery of books magazines, readymade clothes, suit cases, hand bags, utensils, gift items,
mattresses and the other items rapped in polythene/Nonbiodegradable materials listed in Schedule
of H.P. Non-Biodegradable Garbage (Control) Act, 1995, by the traders, retailers, vendors and
shopkeepers to their customers throughout the State of Himachal Pradesh. It will the responsibility
of the persons selling such items to remove and collect the polythene/plastic covers made of non-
biodegradable material before the items rapped in such materials are sold to anyone and to ensure
its proper disposal and constructive use like construction of the roads etc.

By order,

Sd/-

Chief Secretary,

Government of Himachal Pradesh,
(In-charge Env., S & T).

e, gaor qer oige |, fRarae e, Rmer—s g1 gfad aor ueifend |
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